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NOTIFICATION
MiiCrL LANECUS

Yy & ichad £
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IN exercise of the powers conferred by section 3 of the Uttar Pradesh
t1e President is ¥

'State Leglslature (Delegation of Powers) Act, 1995
~ pleased o enact a: follows :—

_ _ CHAPTER-I
7 Prelimin.ry

Short title ané 1. (1) This Act may be called the Uttar Pradesh State (om- 1

comgmencement

" mission for Backward Classes Act, 1965.

(2)" It shall be deemed to have com® into force on November 17,
1994, |

Definitions 2. Im this Act—

(a) “backward Classas” means such classes of citizens as are
defined in clause (b) of section 2 of the Uttar Pradesh Fublie
Services (Reservation for Scheduled Castes, Scheduled Tribes

and Other Backward Classes)” Act, 1994 as amended from iime
to time ;

(b) “Commission” means the State Commission for Backward
Classes constitwted under section 3:

(¢) “Member” means a Member of the Commxssxon and
includes the Chairman ;

(d) “Schedule” means Schedule I to the Uttar Pradesh Public
Services (Reservation for Scheduled Castes, Scheduled¢ Tribes

and Other Backward Classes) Act, 1994 as amended from time
to time.

CHAPTER—IT
The State Commission for Backward Classes
Ceustitttion of 3. (1) The State Government shall constitute a body to be known

e .’“ﬂf‘e BC‘::“? ag the State Commission for Backward Classes to exercise the powers
mission fer Back-

ward Clzeses conferred on, and to perform the functions assigned to it urder this
Act. ' T -

(2) The headquarters of the Commission shall be at such plsse as
the State Government may, by notification, specify. o, o4

r
’?r%*“(g) The Commission shall consist of a Chairman, two Vice-Chairman and

5f
\O{Sseventccn other Member’s nominated by the State Government from amongst persons
of eminence, ability and integrity”

rroviged wiat tour memoers including the Chairman shall be from
the backward classes. : 9
AR - bt np. . _.Cus A&Lﬁg}%ﬁ
tasit .

\-l] .

Teu “rry e . . . 3 ’a)ﬁlb b‘% ;('H]% 3 ] ‘ce for
S04 2R (1) The Chairman, Vice-Chairman or cvery other n P W ’Qi
of serv! hold office for a term of one year from the date he assumes of SO

: s . . alter he

Provided that the Chairman, Vice-Chairman or othe t;’ thi

S shall hold office as such during the Pleasure of the State Gove e, o

\{ D e S UL YT Ta unent as 'natlf)rl

. Mc"‘l}_i’,____”,..—-m o ’Y/_‘—/"“ O ”\\mk Ly Gjacth 3
(1-A) The pnovr?mns 0( \ub section (1) as amended by tie Uttar Pradesh State Fics of
Commission for BaLLw(Qd Classes (Amendment) Act, 2001 shall apply also w the
Chairman and every other Member holding office immediately betore the
‘. commencement of the said Qct.

«1-B) The Chairmal or other Member, who has attained the age of sixty-five offeuncs

years, on or before the commincement of the Act referred 10 in sub-section (1-A), shall s moral
cease to hold office as such on such commencemen.” '

-
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‘(é) becomes, of unsound mind and stands SO declared by &
competent cowfl ;) , .,

(d) refuses f act or becomes incapable of acting ;

(e) is, withott obtaining leave of absence from the Commis-
gion, absent fro fhree consecutive meetings of the Commission ;

or
() has, in th opinion of the State Government, S0 abusec
airman oOr Member as to render that person’s
continuance in © ce detrimental to the interests of packwardé
classes or the P blic interest : '
Provided that no person shall be réemoved under this clause
until that person has been given an opportunity of peing heard

in the matiers

the position of

(4) A vacancy caused under sub-gection (2) or otherwise shall be
flled by fresh appointment.

(5) The galaries and allowances payable to, and other terms
and conditions of service of the Chairman and Members shall be such

- &3 may be prescribed. . , . ) Qrv\b‘o&-l _Z

’ T4 - . J% ‘é— o it 3 her
(6) (2) The Chairman shall be having the sxatu; ofa Mimst\er !)%067 fon. with ?mp"]ffif;-s %&Qihg

the State. iecessary Ccmmission

- . . on.
(b) The Vice-Chairman shall be having the status of the Deputy-

Minister of the State”; r terms
and conditions of service or, the Secretary and other officers and
employees appointed for the purp~ze of the Commission shall be such a2
mav be prescribed_ ,

6. The salaries and allowances payable to the Chairman and Mem- Salaries and allo-
7. “bers and the administrative expenses, including salaries, allowances and %25 ‘%ﬁi{’s‘“d
pensions payable to the officers and other employees referred to in sec-
tion 5, shall be paid out of the grants referred to in sub-secticn (1) of
section 12. .

: . A -1 : 1 * Yacancies- €IS
7. No act or proceeding of the Commission shall be invalid on the 5" invalidae

ground merely of the existence of any vacancy or defect in the constitu- proceedings . %
tion of the Commission. the Comamission!

, 8. (1) The Commission shall meet as and when necessary at such f;;:m‘ééc Jo
e-and place as the Chairman may think fit. , Commission

(2). The Commission shall regulate its own procedyre.

1,;‘,?",( 3) All orders and decisions of the Commission thall be authenti-
- cated by the Secretary or any other officer of the Clommission duly autho-
rised by the Secretary in this behalf.

CuapTER—IT -
‘Functions and powers of the Commission

9. '(1). The Commission shall perform all 5r any of tae follow:ng Functions of &2
*Jons, namely " — . ' C amisson

. (@) -the Commission shall examine requests for inclusion of

any-class of citizens as & back vard - clas3 in the Schedule and
_}‘e%f”c‘-"{_l}tﬂélnts of wrong inclusion or non-inclusion of any back-

ward-class in the Schedule and tender such advice to the State

g - " nrintae hd . -
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(b). to inves'igate and monitor all matters -elating to the safe.

guards provided for the backward classes ‘under. any law. for the

- time being in force or under any order of the State Government
.1 to evaluate the working of such safégua; ds ; Cd
(¢) to enquir> into specific complaints with respect to -the
deprivation of right and safeguards of the backward classes ; -
(d) to participate and advice on the planning process of socio-

economic development of the backward classes and to evaluate
the progress of their development ; N

(e) to present to the State Government ahnually_ and at such
other times as the Commission may .deem fit, reports upon the
working of those safeguards;

(/) to make in such reports recommendations, as to the mea-
sures that should be taken by the State Government for the
effective implementation of those safeguards and other measures
for the protection, welfare and socio-economic developmeat of the
backward classes ; and

(g) to discharge such other function invrelation- to the protec-
. tion, welfare, development and advancement of the backward
classes as may be referred to it by the State Government.

(2) The State Government shall cause the reports.of the Commis-

sion to be laid before each House of the State Legislature alongwith a

memorandum explaining the action taken or proposed to be taken on the
recommendations and the reason for the non-acceptance, if any, of any

- of such recommendations.

10. The Commission shall, while performing its functions under
sub-section (1) of section 9, have all the powers of a civil court trying
A suit and in particular. in respect of the following matters, namely .—

(a) summoning and enforcing the attendance of any person
and examining him on oath ;

(b) requiring the discovery and production of any document ;

(¢) receiving evidence on affidavits ;

(d) requisitioning *any public record or copy thereof from any
cecurt or office:

(e) issuing commissions for the examination of witnesses and
documents ; and ' '

(f) any other matter which may be nresecribed.

11. (1) The State Government may at any time, and shall, at
the expiration of ten years firom the coming into force of the
Act tnd ever}:/" succeeding period of ten wvears thereafter, under-
take revision of the Schedule with a view to excluding from the
Schedule those classes who have ceased to be backward classes or for
including in the Schedule new backward claszes.

(2) The State Goverrnment shall, while undertaking any revizion
referred to in sub-section (1), consult the Commission.

CHAPTER—IV
Finenece, xceonnts and audit

12, (1) The State Govervnroent shall, after due appropriation made
s+ the State Legislature by law in this behalf, vay to the Commission
R way of grants such sums of money as the State Government may
think fit for being untilised for the purposes of .this Act.
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(2) The Comniission may spend such Suris as v thinks fit (g per-
forming the functions under this Act and such sums  shall be
treated as expenditure payable out of the grants referred “a in syb.

13. (1 The Commission shall mzintain Broper accounts and ather
‘relevant records ang prepare an annual statement of accounts ir such
form and manncr as may be prescribed.

{2) The accounts of. the Commission shall be

audited by
auditor and at such intervals as may be preseribegd

cuch

requiring the production
of books, accounts, connecteg vouchers and other documents angd papers

end for inspecting any of the offices of the Commission gs may be

15.° cause the annual report, together
with a memorandum of action taken on the advice tendered by the Com-
9 and the reasons for the non-acceptanse if any,
of anv such advice, ang the audit report to be laid as soon ag uay he
after thev ave received before both the Housos of the State 7ot

CHAPTER—V
Miscellaneous

B w17, (1) The State Goverﬁment may,

by notiﬁcétion, make rules
for carrying out the purposes of this Act. "

. riles
- (2) In particular, ang withowt  preiudice to the generaiity of the
+ foregoing pPowers. such rules may provide for g or any of the following
matters. namecly :.. : '
.. (@) salaries angd allowances payable to and other terms and
., conditions of service of, the Chairman ang Members under wih.
" ’section (8) of section 4 and of officers and other'emplcyept-; under
* 'sub-section (2) of section 5 ; ‘ ‘ ' o
(b) the form in which the annual statements of accounts shalj .
. be maintained under sub-section (1) of section 13 ; '
: (¢) the form in, and the time at, which tF annua] réport 5 :
. shall be Prepared under section 14 ; . ' S .
. .(d) any other matter which is required to be or may be
© . Pprescribed. ‘ 9
8. Whoe;/er, beingv'le\gélﬂ'y. b('und to obey 2y order or Cirection Penalty '
Commission under section’ 10, disobeys sucih  ord ‘

——
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,Fiotédion of , 20 . No suit, pi‘osecutifiix

' o611 or other. ‘egal broceeding ‘shall lie against

in good faith &Ny person for anything whick is in good faith done or intended t¢ be
s done in pursuance of the provivions  of this Act or the rules made -

taceunder. : - : '

Power to remove 21." (1) X any difficulty arises in givirg effect to the provisions
difficulties of this Act, the State Government may, by a notified order, make
' provisions, not inconsistent with. the. Provisions of this Act as
appear to it to be necessary or expedient, for removing the difficulty.

(2) No order under sub-section (1) shall be made after the expira-
tion of a period of two years from the commencement of this Act.

Saviog 22. vNotwithstanding anything in this Act the Commission
constituted by the Uttar Pradesh Government Order No. 22 /16 /92-Ka-

2-93, dated March 9, 1993, shall be deemed to kave been duly constituted

3cpeal and 23. (1) The Uttar Pradesh State Commission for Backward Classes.

, & (Second) Ordinance, 1995 is hereby repealed.

(2) Notwithstanding such repeal, anything dome or any action
taken under the Ordinance referred to in sub-section (1), shsll be
deemed to have done or taken under this Act.

SHANKER DAYAL SHARMA,

- President.
| o K. L. MOHANPURIA,
*  Secretary to the Government of India.

Reasons for the enactment

- IN pursuanc: of th Judgem:n® of th: Hon’ble Supieme Court in the Mandal Commis-
on Case (Indira Sahani Vs, Union of [ndia), the State Government constituted a commission
i Bickward Classes by notification dated 2L March, 1993, [t was de.ided to regulate
1¢ constitution of the said Commission by un cnactment. It was furtper decided that
ssides cxamining the request for inclusion of any class of citizens as buckward class and
mplaiats of wrong inclusion or non-exelusion in the list of Backward Classes, the
ommission may ulso perform other specified fu nctions witha  view to safeguard of the
terest and welfare of the Backward Classes.

2. Since the State Legisfature was not in session and immediate logislative action in the
itter was necsssary, the Uttar Pradesh State Commission for Backward Classes Ordinance,
94 (U. P. O:dinance No. 26 of 1994) was promulgated by the Governor on the 17th
»vember, 1994, To replac: the provisions of the atoresaid Ordinance the Uttar Pradesh
ate Commission for Backward Classes Bill, 1995 was introduced in the Uttar Pradesp
gislative Council on the 6:h Febiuary, 1935 but since the said Bill could not b passed
the Uttar Pradesh Legislative Council, the Uttar Prac csh State Commission for Backward
sses Ordinance, 1995 (U.P. Ocdinanc: No. 12 ‘ot' 1995) was promulguted by the Governor
th2 30th Mareh 100 ta basa tha aeaedci. o o a - .
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comm>aziag from “hr Mth July, 1995, and remeined pending with the Legislutive Assembly.
3 thz Urtiar Poalssh 3tuic Co amission £y Bickovard Classss (S2cont) Odintnee, 1993 (U. p,
g Q:diniaz NoL 3 07 13I5) was pronilzirs] by ths Governor onthe 25th August, 1995 to

! roplacs the provisions of th2 afloresaid U. P, O:dinance No. 12 of 1995,

1 3. Siqerihrafy rail 3 eould nat 5 passed in the session of the State Legislatyre,

4, The President issued a proclamation on the 18'h Ociober, 1995 under Article 356
of the Constitution, in relation fo the State of Jtiar Pradesh, (.Icclaring, intpr alia, that the
powers ot Legislature of the State shall baexaruised by or under the authority of Parliament,

" Parliam:n® has, unler Arvticle 337 (1) (@)of the Counstitution, now conferred on the
Peesiden’, the powers of the Legislature of 11 State of Ustar Pradesh to make laws vide
ths Utitar Pradesh State Logislature (Dslegation of Powsrs) Act, 1965 (2 of 1996).

5. Tho said Oxdinindz Sould not baroplaced by an Act and the O-dinance is ¢Xpiring

U';t.; on ths 7th Japuary, 1996. [t is, therefore, decidea that the said Qrainance shali bs replaced

by a President’s Act, .
6. Uader ths proviso to sub-seciion (2) of section 3 of the Uttar Pradesh  Siate
Legislature (Dologition of Powors) Aoi, 1995 (2 of 1996) the Peesidest shall, bafore enacting
any Prosidont’s Ast, ooasult a. Committee jconstituted for the purpose Consisting of the
mdxmYts of both thy Houses of Parliamen'. As ths said committee has yet riot been
constitutod anl th: mitter is vory urgen’, it is proposed to enact ths measure wit hout
referenco to th? said Committee, :
] K. B. SAXENA,
?n; | Secretary to th> Government of India.
of 19 e

By order,
R.SD. MATHUR,
. . | -~ Pramukh Sdchiy.

1
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No. 2444(2)/X VIE-V-1—1(KA)26-2001
Dated Lucknow, October 6, 2001

IN pursuance of the provisions of clause (3) of Article »348 of the Coustitution of India, the
overnor is pleased to order the publication of the following English translation of the Uttar Pradesh -
chhra Varg Rajya Ayog (Sanshodhan) Adhiniyam, 2001 (Uttar Pradesh Adhiniyam Sankhya 28 of 2001)
passed by the Uuar Pradesh Legistature and assented to by the Governor on October 5, 2001:— .

THE UTTAR PRADESH STATE COMMISSION FOR BACKWARD CLASSES
(AMENDMENT) ACT, 2001

P (U.P. ACT NO. 28 OF 2001)
g; A (As passed by the Uttar Pradesh Legislature)
% ACT ;
Zf Surther to amend the Uttar Pradesh Commission fé’r Backward Classes -
EAct, 1996. | | .
It Is HEREBY enacted in‘the' Fifty-second Year of the Republic of India as
follows :— ‘ - ’
1. (1) This Act may be called the Uttar Pradesh Commission for Backward  Short title and
- Classes (Amendment) Act, 2001. commence-
: N ment

(2) It shall be decmed to have come into forcé on June 8, 2001.
‘ 2. In section 4 of the Uttar Pradesh State Commission tor Backward Classes ~Amendment of
Act, 1996, hereinafter referred to as the principal Act, for sub-section (1) the following section 4 of
. . President’s Act
- sub-sections shall be substituted, ndmely:— A no. 1 of 1996

“(1) The Chairman or every other Member shall hold office for a term of three
-~ years from the date he assumes office:
Provided that no Chairman or other Member shall hold office as such after he
“has attained the age of sixty-five years: '

Provided further that the Chairman shall not be eligible for re-appointment as
Member, :

(1-A) The provisions of sub-section (1) as amended by the Uttar Pradesh State
Comumission for Backward Classes (Amendment) Act, 2001 shall apply also t0 the
Chairman and every other Member holding office immediately before the

- commencement of the said Act. : .

- (1-B) The Chairman or other Member, who has attained the age of sixty-five
years, on Of before the commencement of the Act referred to in sub-section (1-A), shall -
cease to hold office as such on such com_mencemeut.”

Repeal and 3. (1) The Uttar Pradesh Commission for Backward Classes (Amendment) U. P.
~ savings Ordinance, 2001 is hereby repealed. R ‘ - Ordinance
(2) Notwithstanding such repeal, any thing donc ot any action taken under the % 11 of

2001

provisions of the principal Act, as amended by the Ordinance referred 1o in sub-
section (1) shall be deemed to have been done or (aken under the corresponding
provisions of the principal Act as amended by this Act, as if this Act were in force at
all material times. '
By order,
Y. R. TRIPATHI,

Pramukh Sachiv.
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STATEMENT OF OBJECTS AND REASONS

The Unar Pradesh State Commission for Backward Classes Act, 1996 (President’s Act no. |
of 1996) has been enacted to constitute a commission for the State of Uttar Pradesh for Backward Classcs
other than Scheduled Castes and Scheduled Tribes and to provide for matters connected therewith or
incidental thereto. The said Act though provided for the constitution of the Commission and the term of
office of its Chairman and members but it did not provide their maximum age limnit till when they could
hold their respective offices. It was, therefore, decided to amend the said Act 10 fix the maximum age of the
Chairman and the members of the said Commission as sixty-five years and t0 provide that the Chairman
and other Members of the-said commission. Who have already attained the age of sixty-l"i\ve years shall

cease to hold office as such.

Since the State Legislature was not in session and immediate legislative measure was necessary to
implement the aforesaid decision, the Uttar Pradesh State Commission for Backward Classes (Amendment)
Ordinance, 2001 (U. P. Ordinance no. 11 of 2001) was promulgated by the Governor on June 8, 2001.

This Bill is introduced to replace the aforesaid Ordinance.

Hlo o go Ho-To fo 183 Fo Rurdi—(1 183)—2001—850—( T [oHdE) |




e

s e e iR T e i S, SR AR LY

No. 983/VII-V-1-1(ka) 22-2005
Lucknow : Dated August, 05, 2005

IN pursuance of the provisons of clause (3) of atticle 348.of the Constitution of India, the

Governor is pleased to order the publication of the following English translation of the Uttar $radesh

Pichhada Varg Rajya Ayog (Sanshodhan) Adhiniyam, 2005 (Uttar Pradesh Adhiniyam Sankhya 18 of
2005) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 4,2005:—

THE UTTAR PRADESH STATE COMMISSION FOR BACKWARD CLASSES
' (AMENDMENT) ACT, 2005

. w

(UP. Actno. 18 of 2005)
(4s passed by the Uttar Pradesh Legislature)
AN
, | . Act
 further to amend the Utiar Pradesh State Commission for Backward Classes '
. Act, 1996. ' '

IT IS HEREBY enacted in the Fifty-sixth Year of the Republic of India. .

Shorttitle 1. (1) This Act may be called the Uttar Pradesh State Commission for
] Backward Classes (Amendment) Act, 2005.

wm of 2. In section 4 of the Uttar Pradesh State Commission for Backward Classes

sectiondof  (Amendment) Act, 1996.-

no. 1 of 1996

(a) in sub-section (1) the first proviso shall be omitted and in the second
proviso for the words “Provided further that” the words “Provided that” shatl
be substituted

(b} sub-sections (1-A) and (1-B) shall be omirted.




"~ acc

~

STATEMENT OF OBJECTS AND REASONS

Seqtioh 4 of the Uttar Pradesh State Commission for Backward Classes Act, 1996 provides for
~ the Co_nstitution of the Commissibn and the term of office of the Chairman and the members thereof. In
ordance with the existing provisions of the said section the Chairman ot every member shall hold
office for term4 of three years from the date he assumes office or till the attaining the age of sixty;ﬁve
years. In order to take advantage of persons of social background having long experience it had been

decided to amend the said Act to omit the provision relating to age limit for holding office ‘of the

Chairman or the member.

The Uttar Pradesh State Commission for Backward Classes (Amendnlent)' Bill, 2005 is

introduced accordingly.

By order,
D.V. SHARMA,
Pramukh Sachiv.

Aroegofio-Totlo 342 JreTr—(f¥)—2005—~(719)-597 v —(@FeR / THEE) |
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No. 323(2)/LXXIX-V-1-14-1(Ka)7-2014
Dated Lucknow, Maorch 4,2014
" INpursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is
pleaséd to order the publication of the following English translation of the Uttar Pradesh Pichhada Varg Rajya

"Ayog {Sanshodhan) Adhiniylclm, 2014 (Uutar Pradesh Adhiniyam Sankhya 4 of 2014) as passed by the Utar
Pradesh Legislature and assented to by the Governor on March 04, 2014,
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HE UTTAR PRADESH STATE COMMISSION FOR BACKWARD CLASSES
(AMENDMENT) ACT, 2014
_(U.P. ACT NO. 4 OF 2014)
(4s passed by the Uttar Pradesh Legislature]
' AN
ACT :
further to amend the Uttar- Pradesh State Commission. for Bacicwa:d Classes
4et, 1996. :
IT IS HEREBY enacted-in the Sixty-fifth Year of the Republic of India as follows:— -
. (1) This Act may be called the Uttar Pradesh State Comrmssmn for Shortitleand .
Backward Classes {Amendment} Act, 2014. commenceiment
(2) It shall be deemed to have come into force on February 17, 2014,
2. In section 3 of the Uttar Pradesh State Commission for Backward Classes Amendment of

Act, 1996, hereinafter referred to as the principal Act, in sub-section (3),~ section 3 of
. President’s Act no.
: : 1 0f 1996
(a) for the words “seventeen other members” the words “twenty-five
other imembers” shall be substituted, N
{b) the following proviso and Explanation shall be xnserred in the end
namely:- .
“Provided that at least one represcntative from minority
community shall be nominated as member in the Commission.
Explanation:—For the purposes of this Act the word ‘minority’
shall have the same meaning as defined in the Uttar Pradesh
Commission for Minorities Act, 1994 (U.P. Actno. 22 of 1994).” _
Repeal and 3. (1) The Uttar Pradesh State Commission for Backward U.P. Ordinance
saving Classes {Amendment) Ordinance, 2014 is hereby repealed. no. 2uf2014 .

(2) Notwithstanding such repeal, anything done or any action
is taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times. '

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Commissipn for Backward Classes Act, 1996 (President’s Act no. 1 of
1996} has been enacted to constitute a Commission for Backward Classes other than the Scheduled Castes
and Scheduled Tribes in the State. Sub-section (3} of section 3 of the said Act provided that the
~ Commission shall consist of a Chairman, two Vice-Chairman and seventeen other members nominated by

the State Govemment from amongst persons of eminence, ability and integrity. Since the said number of
other members was not sufficient to solve the problems of Other Backward Classes and there was no
member of the QOther Backward Classes of minority community in the said Commission to represent them,
it was decided to amend the said sub-section to increase the number of other members from seventeen 1o
twenty-five and 1o provide that ar least one represematwe from minority community shall be nommated as
member in the said Commission.

Since the State Lepislature was not in session and immediate legislative action was necessary 1o
implement the aforesaid deciston, the Uttar Pradesh Siae Commission for Backward Classes
(Amendment) Ordinance, 2014 (U.P. Ordinance no. 2 of 2014) was promulgaied by the Governor on
February 17, 2014.

This Bill is introduced to replace the aforesaid Ordinance.
- - By order.

S.B. SINGII.
Pramukh Sachiv.
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